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CEMTRAL /flMINlSaRATlVE miBUNAL, fRINCl^.C BENCH

G.P. No. 23 of 1994 In
a A. rio, 74 of JJ983

Mew^elhl this the 19th day of September, 1994

Mr, Justice o.K. ii'haorij Acting Chairman
Mr. 3<M. .Qhoundiyalj'.'i'/iernb^er

Engineering Jra'.^/ing -"itaff .'\ss ociation
jC. P. (Central ^-ublic .7orks iieptt. ) •
Recognised by the Gc/ernment of India,
Irrirapras tha Bhavanj Central -Officej
New iJelhi.

Through Its
'j en er a 1 e cr e t ary.
Shri P.M. Dobriyai ' ...Applicant

Applicant in person

1
J.«

Vers us

Shri K, P,Bdmanabi3h,
Secretary,
Ministry of Urban U-evelopTnent/
Govera.ient of India,

-Nirman Bh.3Van,
Mew i-'elhi, •

2 ♦ hr i K, C» i'A ad 3n,
-director General of //orks,
Central lAAblic A'orks liepartiient,
Niraian Bhavan,
New ii elhi, ,, ,R es pond en ts

By Advocate Ghri P.H. Ramchandani

GRJffl ( Qi,U)

Dha on, Act! na Ch aira_a n

-•hri RaTichandani, the' learned Sanior^ Advocate

repres-enting the respondents has produced before us

a copy of the order dated 15.09.1994 passed by the

Oeputy Oiii-ector of ,Adm inis tr ation. The applicant, who'

appears- in persons has been given a copy of the said

orders Me has pej:us ed, the same -jnd he states that by

the Said order full ccmpliance of the direction of

iribunal has oeen dc;ie» .in this view of the niiiitterj



t h e con t ern i-1 pr oc e sd in gs are d r opp ed, rlo t ice is s u ed to th e

res pond en'is e discharged.

No costs.
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